| ZEM NO. 207 COURT NO. 2 SECTI ON | |
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).8150/2008

(From the judgenent and order dated 11/01/2008 in CRLA No. 464/2007
of The H GH COURT OF BOVBAY)

DNYANESHWAR HAI BHAU KULAL Petitioner(s)
VERSUS
STATE OF MAHARASHTRA Respondent ( s)

(Wth appln(s) for exenption fromfiling OT., permission to file
addi ti onal docunments and office report)

Date: 07/05/2012 This Petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Petitioner(s) M nakshi Vij, AOR (SCLSC
M ke Prakash Desai, Adv.
Sanjay V. Kharde, Adv.
Asha CGopal an Nair, AOR

Vs
For Respondent (s) M.
M.
Ve

UPON hearing counsel the Court nade the foll ow ng
ORDER

Learned counsel, Ms. M nakshi Vij, has been appointed
by the Suprene Court Legal Services Conmittee, to appear on
behal f of the petitioner. Though, the matter has been fixed
for final di sposal t oday, she is not pr esent and
seriousness of the matter is that this is pending against a
death penalty, which had been awarded to the petitioner in

2008.
Let this matter stand over till 16 th July, 2012, when
| earned counsel is requested to be present.
(Chetan Kunar) (Jugi nder Kaur)

Court Master Assi stant Registrar
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